IN THE CENTRAL ADMINISTRATIVE TRIBUNAL & HYDERABAD BENCH

e

AT HYDERABAD
0.A.Ne, 70/97 Daté of Oxder s 2,3.,98
BETWEEN : | |
V.Durgaprasada Babu - oo Applicant,
AND B |

1, Senier Rivisienal Persennel Officer,
5,C.R1ly., Vijayawada Divisien,
Vijayawada, Krishma Dist,

2. Chief Persennel Qfficer,

S.C.R1ly., Rail Nilayam,
Secunderabad.

3. ggRerRlBaRgers S.CRly., |

Secupderabad, +» Respendents,
: |
Ceunsel fer the Applicant . e Mr,B.,Nardsimha Sarma
Counsel for the Respondents ' .o Mr.Kﬁiivi Reddy
CORAM

HON'BIE SHRI R .RANGARAJAN : MEMBER {(ADMI, )

HON'BLE SHRI B,.S., JAI PARAMESHWAR : MEMBER (JUDL,)
|

. |
I As per Hen'ble Shri RRangarajen, Member (Admn,

) X

Mr, M,C.,Jaceb fer ir,B.Narasimha Sarma, learned o unsel

fer the applicant and Mr,K.Siva Reddy, learned standing counsel

fer the respendents,

2. The applicant in this OA while Qerking ag ASH

in the

grade of Rs,1400-2300 (RSKP) frem 12,2.86 Was transfefrred to

Vijayawada Divisien onr request transfer en 17.6;87.

transferred te the Vijayawada Divisien as ASM in the

yd

He was

.8cale of




2

[ 4 2 L)

pay of Rs.1200+2040 (RSRP) as direct recruitment availhble

in that grade, While the pay of the applicant im the

of ASM f5,1400-2300 was at the stage ef %.1440/t)
was transferred te Vijayawada Divisienr in the scale e
of Rs.1200~2040 his pay was flxcd at the stage eof ps,12
and en ;H::;;y abeve that ef fs,1260/- above—tiat was
as persenel pay i.e,

aﬁ:hy future increments,

3.
- |
pay at the stage ef Rs,1440/- in the time scale of Rs.1

2040 as per Rule 1313 of IREC Veol,II as was dene|in t
™,

of the applicants in 0A.1252/94”1n preceedings N?.G/P.

ASMS /0A,1252/94 dated 28.11,94 issued by the Semier D

%.IBQ/-Jﬁﬁtﬁﬁam@'as P.P, te® be1

The applicant sﬁbmitted a representatien te d&i;

gracCe

(¥hen he

£ pay
50/~
fixed

ﬁarkedﬁﬁY‘

X his
200-
ne case
524/1/

ivisional

Officer, Guntakal Divisien and to set aside the preceedings

Ne .B/P,524/VI/SH-ASM/Ved .3, dated 3¢110,96 as arbitra

discriminatery amd vielative ef Articles 14 and 16 of

s
Censtitution of India,

~

4, The main prayer in this OA is teo set aside the

ry, illegal,

the

impugred

order dt, 30,10,96 whereby his pay was fixed at the stage of

%.1260/L and R, 180/~ was to be fixed as P,P, te be we

rked off

ﬁaﬁ future increments and for cemsequential benefitS'amd fix

TV

his pay ot plese v o] o

ir Vijayawada Divisien,
. -
i

5. A reply has been filed in this A,

wvhen he j@ined as ASM

The learned coeumsel

fer the respondents submits that the above fixation was dene in

terms of Railway Board's circular dated 24,2,95 (S.C,.

Ne,39/95),

Hewever the learned cewnsSel feor the applicants submits that the

Railway Beard has issued a clarificatien im this cenrection vide

S

.3




(%

Railway Board's lett;:r Ne.F(E)Ii/gl/Misc/z_(pE), dated 2.12,96
whereby the pay he was drawiag in the subsStantive capacity
befere he transferred te Vijayawada division has te be given
in the scale of pay ef #s,1200-2040, As he was drawiag pay @f'
fse 1460/~ while he was warking in thes substantive grade as ASM
Secunderabad Division his pay when transferred teViijawada
Divisjen sheuld be fixed at the stage ef &.ﬁiﬁéﬂ; in the scale
of pay of Rs,1200-2040 in terms ef Railway Baard'i letter dated
2.12.96- Fixing his pay at the stage @flm,lzso/; ard granting
persenel pay of Rs,180/- that can be werked off iﬂ the |future
increments is net in exrder as per the clarification given by
the railw§y beard's letter dated 2,12,96., Hence he prays fer
| fixatien éf his pay at the stage ef %,1460/L in ?he scale of
pay ef Rs.1200-2040 when he jeined in Vijayawada divisjien,
(ﬁhe letter dated 2,12,96 is taken én recerd), |

" ol | | L .

6. The resPondentslﬁasdée that they are waiting f
clarificatien te the railway beard's letter dated 2.12.96 and ebi
the same i$ received - . they will act in accerdance with the
railway beard{s letter, ldﬁ % the time the pay of thé applicant
haé—aireadgfg%eﬁ-fixed whaean the clarificatien was net available.

It is net understeed why the respeméents have net cennected the
‘railway beard’s letter dated 2,12,96 when the OA itself was
filed on 20,1,97, That shews the respendents héve glven a
reply without fully analysimg the rules, Hence under the

circumstances the féll?wimg directien is given :-

The pay ef the applicant as ASM in Vijayawada divisien
in the scale of pay ef Rs,1200-2040 should be fixed at the stage
|
as he was drawimg in Secunderabad divisien in the scale of pay

|
@f Rs, 1400-2300 previded such a stage is available ig the scale

|




8. 'The OA is disposed of with ne cests, .

(%%

sd ' :

L ] 4 .0

of pay ef Rs,1200-2040 and that pay does pet exceed th

of the pay of £5,1200-2040, The other comditiens laid

Railway Board in the letter dated 2,12,96 sheuld be s

..

()

ma x imam
dewn by the

rrutinised

te see whether the applicant fulfills all the cenditiens as

Wob

laid dewn te fix his pay at m,14&0/h when heﬁtransferred to

Vijayawada divisien,

if any frem 1.4.95

m in accerdance

the directien giver in OA,809/96 dated 5,67,96,

7. Time for cempliance iS.three menths from the d4

receipt of a coepy ef this exdar,

o
~ ( R.RAI GAR

mber (Judl, ) Membe r (A

‘Dated $ 2rd March, 1998

The applicant is entitled for érrgars

with-

te 6f

—Z_

AJTAN )
dmn, )

.
-5
iﬂ

(Dictated in Open Court) & Q&C)//

<

R
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Copy to:

1.

24

. 3."

4.
5.

7

Senlor Divisional 2Bersonnel Gfficer, South Central Ra
Vijayawada Division, Vigayawada, Krishna District.

Chief Personnel Officer, South Central Railuay,

Railnilayam, Secunderabad.

The General Manager, South Central ﬂalluqr,
Railnilayam, secunderabad

iluay,

One cupy to Mr.B.Narasimha Sarma, Advocate,CAT,Hyderabad.,

Une copy to Mr.K.Sika Reddy,Addl.CGSC,CAT,Hyderabad,
One copy to D.R(A),CAT,Hyderabad.

Dne'duplicate COPY.

i YLKR
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